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The Deputy Minister of Labour (Shri 
Abid Ali): (a) and (b). The informa
tion is not available. No separate 
statistics are received by the Director, 
Labour Bureau in respect of coal 
workers. A statement showing the 
available information in resoect of 
workers in mines as a whole for the 
year 1952 which is the latest available 
is however laid on the Table. [See 
Appendix IV, annexure No. 21.]

(c) Under section 22 of the Work
men’s Compensation Act, 1923, all dis  ̂
puted cases of compensation are settl
ed by the Workmen’s Compensation 
Commissioners appointed by the State 
Governments, who are responsible for 
the administration of the Act.

(W) ^  rf, ^ ^ M ir
«pt

(»T) ^  m m ^
^  m n  t  ?

The Deputy ^inister of CommiuileA* 
Uoiis (Shri Raj Bahadur): (a) and
(t>). Administrative approval was 
accorded by the Postmaster-General on 
24th December, 1952.

(c) By 31st Der̂ n̂aber, 1954.
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